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CENTRAL ADNINISTRATIVE TRIBLE.IAL,ALIAI-{:‘-‘.B!«D RENGH,
Resistration Cui. NOo 117 of 1ec¢2

kumari Sudha Fumari ~ee Applicent.

Union  of Indis
and Others '] L) ) I%ESI:GH'-}erltS.

P

“qopr, Mr. Justice .G, Srivastavz,VdL.
ton'hle Lir. AlB, Gorthi, lember (&)

( 8y ton, kr. Justice iJ.C. Srivastzve,VL.)

Tne ¢pplicent has filed this epplication under Sec.
10 of the Administrstive Tribunels act, 198% cha llencing
the order/notice issued under rule 5(1) of #he Central
Civil Services( Temporery Services) ules, 1965 by the
respondent no, © vide letter dated 24.12,1991 from Officex
ii-Commanding Sienal ecord, The applicant was issued
an in*e rview letter for the post of Civilian 5+itch Zoorxd
(peretion by the resnondent 17036 on &,2,1087 —ith no terms

znd conditicns of probiation period -with duration or class

0of service, The intervie- took plice on 17.2,1887 and the

ﬂ}

app licent his guzlified in the same, Thereaditer, o posting
Uthar Fracesh ares 3icnal Reciment Barsilly  end by that
lettey, the applicint wzs sppointed cs Clvilian S-itch Boord G
(pere ter Grade-14,

2 (n kehalf of tre respondent, it has besn stated that

the appliiéant - —as on rrozstion fer & pericd of o yeurs znd

sfter only one week after takin: over the char¢e oi her post

Y]

t reerut on 16,11,19387, she absented herse lf from cuty fer
efrc gt ona month from 23,11.1887 to 02,17,1087 without wny
lesye to her crodit.Ever since her appointment, she hés never

[,f/ talen tny irtcrest in her 3ch ond inspite of 1-;,.93“3,\_;‘ on  prosati

5 - e ar -
cho hes hean extremely casngl, coreless end . rossly

o




and, Thers [ore, airected to take mors interz:t  in the

job esslened LO her ond tO shoe improvement. in the

35

ponth of Janually, 1080, she wn sapved with ¢ sho cause

notices foOr unauthorised apcendc: 45 .11 as for necloct
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13,2, 108C is given 10 ey £C improve her prGf@SSiOﬁdl
afficisncy. he spplicint &S issued eglin A carning  on

21,8, 1000 by the thén commandin officer to make sincere 2 <ot
for irprevics her performancs othe réise, disciplinery action

1

i1l e tolen eralinst her. In the month ©F June, aciin <he

1

vin —ormad telce and on 3,6,1080, shte as absent. {rom
duty -ithout &ny wrior jnfermation, &5 such, & show C3use
notice oo izsued to her on 10.6.1089, dlrrctine her to
explain ~ithin 7 days, ané ultimate ly her probatlondany

veriod vas eytended for one yesr on 16,16,16589 and after

i

tha assessment report  She s round unsuiteble end her

se rylces ere torminated.

2o Tne lecrned counsel for the apglicent corntended thet

~

she has heepn hordsssd rr%mwhe vary becinning ond the reas
for hepasstent —as thet she has Leen rude complaint( ageinst
the officers., A referendce Gf such compleinic hes hean mdade

Ly the spplicent in her agplication, Fay ke SO, hut it is
under the mistaken belie%q o7 the applicsnt that the app licant
has peen norassed due Lo that very reastn. It may be thet

the aprlicent under certain mistaken be liadd or mis—apprehens]
4 - !

could not cowddres consider the -ravity oi these aoctices

o
snd wamincs ~hich  led to == te rmination of her service.
) g M et
The lecrned counsel for 'the,\ccn'i:ende 4 thet @ lthouch, she A
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Cwas a tomporary employes, she 35 entitlsd te protection OF
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(n.u.)

Indiz. In this connecticn,
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Art, 311 of the Cons titut
a rotferencs oS Lenn Ml o the ca62 of Purushotton L1
o inc e, ALR, L9LE 530 pare 36, The local position in this
]Jln L g e’ Lhy LY o~ 3 Sy b

beha lf  Gos pesn arein recently consicered in the case of

Triveni  5nsn var Saxing /S, &% T2 of Uabe, 10¢ 2 50 (L& 5}

vars 440 by the b W 1e Suprene Court.in tis case, GilEl
& o~ . B - P S i e e T i -

- - 3 e, o e p O L R Lo g O A S ety Tt
15 yoors Of S8rvict, vho czrylices OO Wil emporary ergp 207eE

naowe heen L2 wmineted. The conrt reld ot the e rrminshion
of soypvices ©f & temporiry enp loye2 &5 per iles on zgcaunt
o vnsultani LR AY gsc@seed on e bacis 0f adverse entry

in the cher2ct®r roll will not he punitive and the
termination in thess circumstances be V. 1id. fere in this
casn, wn the cround of not proper sonctioning, the ServiceEs
o€ tho opplicant have OO te rminsted wna @ ccordincly , At

can not ba said  thet 1a order possed aoulnst

j pundtive 1n nature. e case hefore the litn. Supiene

18 ye:rs snd- thersa fter his se rvices ~ere terminsted, it

a5 Airectea by the court th.t ¢ sun of 5[5 E‘-Cr,OU’J/..

will ke péld to nwim,. But, in thls case, the applicent has
worked only for 4 years, there fore, e can sdy thut

epp licent helinc 3 lidy end merber of Schedsle Casts community
s 1though therc is mistale in her part, but she will be

~iven fresh appointment py the respondents.
- IS i 8

Lo Accordingly, € direct the r351;=0n:}erﬁts +to consider
her case fOT fresh appointment, mOIeso, .hen she is continuls
to ~Crk uncer the intarim ordeiof' this court, therefore,

¢ hope that insteaed of thro---in'i_?:'f?a ck mex from service,

Ahe 1ill be appointed efresh Ly the respondents. The
applicetion is dispase d4 of -ith the above dire ctions. Partie
to becr their own costs. [{,,/'

— Nember r‘{ Vice~Chairman

Dated: 14.7




